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(iii) Grant any other or further relief
which this Hon°ble Tribunal may deem fit and proper

under the circumstances of the case.

He has also filed an applicat%ap for condonation of
delay alleging that it is a continuin €& cause of action.
However, hearing the learned counsel foé the respondents and
going through the previous judgement, we give the same
direction as in 0.A.No. 1906/92 decided on 07.01.93 by the
Principal Bench of the Tribunal that no termination order was
placed on record and in view of these reasons, the petition for
condonation of delay has to be rejected and accordingly the
O.A. 1is dismissed as barred by limitation. If the applicant
wants to pursue his case for his name being brought on the list

of casual labour, he would be free to pursue his matter in

accordance of the instructions issued by the Railway Board.

O.A. is disposed of as above. no costs.
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